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ACT l o .  XXiV OF 1939. 
[PASSED BY THE INDIAN LE(~ISL~ITCTRG.] 

(Beceived the  assent of the  Governor General on the 
26th September, 1939.) 

An Act to provide for certain matters in connection 
with the taking -of the census. 

THEREAS it  has been determined to take a census n of British India during the year 1941, and whereas 
i t  is expedient to provide for certain matters in con- 
nection with the taking of such census ; 

It is hereby enacted as follows :- 

1. (I) This Act may be called the Indian Census short title 
Act, 1939. and extent. 

(2) It extends to the whole of British India. 
2. (I) Thc Central Government may appoint n Census Appintmen( 

Commissioner to supervise the taking of the census cemws*a" 

throughout British India, and Superintendents of 
Census Operations to supervise the taking of the census 
within the several Provinces. 

(2) The Provincial Government may appoint per- 
sons as census-officers to take, or aid in, or supervise 
the taking of, the census within any specified local 
area. 

(3) A declaration in writing, signed by any authority 
authorised by the Provincial Government in this behalf, 
that any person has been duly apj>ointed. a ceiiaus- 
officer for any local area shall be conclusive proof of 
such appointment. 

(4) The Provincial Government may delegate to such 
authority as i t  thinks fit the power of appointing 
census-officers conferred by sub-section (2). 
E 3. The Census Commissioner, all S~~perintendents of of 
Census Operations and all census-officers shall be deemed census antho. ritiea as pnblio 
to be public servanb within the meaning of the Indian mmaU% 

Penal Code. 
4. (1) (a) Every officer in command of any body of DISO~W , 

men belonging to His Majesty's naval, military or air duties of 
cemw.offim 

forces or of any vessel of war; in certain 
caaea 

(b)  every 
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such owners, occupiers, tenure-holders, farmers and 
assignees, or within the areas for which such local 
authorities are established, as the case may be, and the 
persons to whom an order under this section is directed 
shall be bound to obey it and shall, while acting in 
pursuance of such order, be deemed to be public 
servants within the meaning of the Indian Penal Code. 

6. (1) A census-officer may ask all such questions of giyO;fand 
all persons within the lirnih of the local area for which obligation to 
he $3 appointed as, by instructions issued in this behalf 
by the Provincial Government and published in the 
official Gazette, he may he directed to ask. 

(2) Every person of whom any question is asked 
under sub-section (1) shall be legally bound to answer 
such question to the best of his knowledge or belief: 

Provided that no person shall be bound to state the 
name of any female member of his household, and no 
woman shall be bound to state the name of her husband 
or deceased husband or of any other person whose name 
she is forbidden by custom to mention. 

7. Every person bccupying any house, enclosure, ownpier to 
perm t scceas vessel or other place shall allow census-officers such andaffixing 

access thereto as they may require for the purposes ofef ~ombem. 
the census and as, havkg regard to the customs of the 
coimtry, may be reasonable, and shall allow them to 
paint on, or a& to, the place such letters, marks or 
numbera aa may be necessary for the purposes of the 
census. 

8. (1) Subject to such orders as the Provincial Govern- z;$z~fl,, 
ment may issue in this behalf, a census-officer may, npschedo~e. 

within ihe local area for which he is appointed, leave 
or cause to be left a schedule a t  any dwelling-house or 
with the manager or any officer of any commercial or 
Industrial establishment, for the purpose of itxi being 
Med up by the occupier of such house 01, of any speci- 
fied part thereof or by such manager or officer with such 
particulars as the Provincial Government may direct 
regarding the inmates of such house or part thereof, or 
the persons emjdoyed under such manager or officer, as 
the case may be, a t  the time of the taking of the census, 

(2) When such schedule has been so left, the said 
* 

occupier, manager or officer, as the case may be, shall 
fill i t  up or cause i t  to be filled up to the beat of his 
knowledge or belief so far as regards the inmates of 
such house or part thereof or - ]th&gpersons employed 

under him, 
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Provided that no such prosecution shall be instituted 
except with the previous sanction referred to in section 
10. 

12. No Court iilferior to that of a Presidency hTagis- Jurisdiction 

trate or a Magistrate of the second class shall try, whether 
under this Act or-under any other law, any$liing which 
comtitutes an offence under this Act. 

1.8. No person shall have a right to inspect any book, llecords of 

register or record made by a census-officer in the d i ~ - ~ ~ ~ , ~ ~ ' ~ , " 0 ~  
charge of his duty as such, or any schedule delivered itiapcction 1101 

udmissiblc is 
under section 8, and notwithstanding anything to the ,,i~,,,,. 

contrary in the Indian Evidence Act: 1872, no mtry 
in any such book, register, record or schedule shall be 
admissible as evidence in any civil proceeding what- 
soever or in any criminal proceeding other tllaa a prose- 
cution under this Act or any other law for an.y act or 
omission wh~ch constitutes an offence under this Act. 

14. Notwithstanding anything in any enactment OF Temporary 

rule with respect to the mode in which a census is to be other S"8r'e"si0n I ~ L W  BB 

talcen in any municipality, the municipal authority, to mode of 

in consultation with the Superintendent of Census 
Operations or with such other authority as the @tie& 
Provincial Government may authorise in this behalf, 
shall, at  the time appointed for the taking of the census 
of British India during the year 1941, cause the census of 
the municipality to be taken wholly or in part by any 
method authorised by or under this Act. 

IS. Notwithstanding anything in any enactment or power in 

rule in regard to municipal, local, union or village funds, ,",r&: 
the ProvincLtl Government may direct that the whole 
or any part of any expenses incurred for anything done 
in accmdance with this Act or the rules made there- 
under ky be charged to any municipal, local, union 
or village fund constituted for, and on behalf of, the 
area ~ i t h i n  which such expellses mere incurred. 

16. The Census Commissioner for British India oraront 
any Superintendent, of Census Operations or such person statistical abstraota 

ss the Provincial Government may authorise in this be- 
half may, if he so thinks fit, a t  the request and cost (to be 
determined by him) of any local autllority or person, cause 
abstracts to be prepared and supplied containing any such " 
statistical informatioli as can be derived from the census 
returns for Gritish India or the Province, as the case 
m y  he, being information which is not contained in 
any publkhed report and which in his opinion i t  is 
reasonable for that authority or person to require. 

17. (1) The Central 
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